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SYNOPSIS

That the Present Original Application is challenging the Illegal Tree Felling in
within Pachhikote Demarcated Protected Forest (DPF) by the Contractor
who was assigned the Job of works related to Soil Moisture Conservation such
as Graded Bund, Staggered Trench Water Body, Contour Trench & Boundary
Trench in Jajpur Road Section under Jajpur Road Range in the District of Jajpur
under OMBADC Scheme for the year 2023-24 (DPR, 2022-23).

That Pachhikote D.P.F. is having an area of 667.32 Hectares and Notified on
dated 23.01.1956. This is the only Sal Forest in the Jajpur Road Forest Range
and placed in Toposheet No 73 K/4(old) and F450-4 (New). The management
of Ex-Zamindary Forests of Sukinda, Pachhikote and Kantajhari were vested
with the State Government as per the Estate Abolition Act 1951. They were
managed by Anchal Adhikari till the forest administration was finally
transferred to the direct control of the Forest Department in 1956. There are
some blocks, where the VSS are protecting the forest and pole crop has come up
And Forest Department acknowledges Pachhikote, is one among them. Trees
found in the forest are such Sal, Char, Mahula. Hence the forest where trees

have been felled is quite old and there is natural growth of trees.

LIST OF DATES

10/05/2002 Korabandi Van Surakshya Samiti (VSS) got registered
under Societies Registration Act
17/05/2022 MOEFCC approved the working plan with stipulated

conditions


mailto:sankarprasadpani@gmail.com

09/12/2024

24/07/2025

25/07/2025

25/07/2025

25/07/2025

28/07/2025

29/07/2025

Agreement signed for the Job of works related to Soil
Moisture Conservation such as Graded Bund, Staggered
Trench Water Body, Contour Trench & Boundary Trench in
Jajpur Road Section under Jajpur Road Range in the
District of Jajpur under OMBADC Scheme for the year
2023-24

Private Respondent felled trees from the site in question
Applicants along with villagers made complaint to the
concerned authorities regarding the illegal felling of trees.
Leading dailies such as Dharitri and Sakal has reported the
issue in their daily newspaper and exposed the apparent
illegal nexus of forest department with the contractor.
Photographs taken by the Applicants of the site in question
Applicant No.2 made a complaint in the e-abhiyog portal
regarding the illegal felling of trees

Compliance report on e-abhiyog of Chandrakant Pati has

been given by the DFO Cuttack.



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Under Section 14, 15, 20 r/w. Section 18(1) & (2) of the National Green
Tribunal Act, 2010)

ORIGINAL APPLICATION NO ------ OF 2025

IN THE MATTER OF:

1. Bhagabat Swain S/o Krushna Chandra Swain aged about 50 years,

2. Chandrakant Pati S/o Krushna Chandra Pati aged about 26years,

3. Sukarna Chandra Rout S/o Sunil Chandra Rout aged about 54 Years,

4. Rajendra Kumar Routray S/o Natabar Routray aged about 66 years,

5. Golkak Kumar Kar, S/o Abhimanyu Kar aged about 42 years

All are residents of At-Korabandi, Po-Ragadi, via- Jajpur Road, PS-
Koral, Dist- Jajpur, 755019

VERSUS

1. State of Odisha represented by Additional Chief Secretary Forest
Environment and Climate Change Dept. Govt. of Odisha, At: LokSeva
Bhawan, Sachivalaya Marg, Bhubaneswar, Dist.: Khurda, Odisha, Pin:

751001. E-mail ID : fesec.or@nic.in



mailto:fesec.or@nic.in

. Principal Chief Conservator of Forests and Head of Forest Force, Forest
Environment and Climate Change Dept. Govt. of Odisha, At: LokSeva
Bhawan, Sachivalaya Marg, Bhubaneswar, Dist.: Khurda, Odisha, Pin:

751001, Email- pccf.hoff@odisha.gov.in

. District Collector Jajpur, At/Po- Office of the Collector and District

Magistrate,Jajpur-755001, Email- dm-jajpur@nic.in

. Divisional Forest Office, Cuttack Forest Division, At/po- CWQ3+9RH,
Balisahi, Government Press Employee Quarters, Cuttack, Odisha 753012,

Email- dfo.cuttack@odisha.gov.in

. Member Secretary, Odisha Biodiversity Board, Regional Plant Resource
Centre, Ekamrakanan,  Nayapalli,  Bhubaneswar, 751015 ,

msobb@rediffmail.com

. Deputy Director General of Forests (C), Ministry of Environment,
Forest and Climate Change, Integrated Regional Office, Bhubaneswar),

A/3, Chandersekharpur, Bhubaneswar — 751023, Email: roez.bsr-

mef@nic.in

. Biswajit Patra, At/po- Dubiri, Ps- Kalinganagar, Dist- Jajpur, Pin-755026,

Email- biswadhawa@agmail.com

I.  The address of the Counsel of Applicant is given for the service of
notices of this APPLICATION
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Il.  The addresses of the Respondents are given above for the service of
notices of this APPLICATION.

1. That the Applicants are challenging the Illegal Tree Felling in
within Pachhikote Demarcated Protected Forest (DPF) by the
Contractor who was assigned the Job of works related to Soil
Moisture Conservation such as Graded Bund, Staggered Trench
Water Body, Contour Trench & Boundary Trench in Jajpur Road
Section under Jajpur Road Range in the District of Jajpur under
OMBADC Scheme for the year 2023-24 (DPR, 2022-23).

IT IS MOST RESPECTFULLY SHOWETH

1. The Present Original Application is challenging the Illegal Tree Felling in
within Pachhikote Demarcated Protected Forest (DPF) by the
Contractor who was assigned the Job of works related to Soil Moisture
Conservation such as Graded Bund, Staggered Trench Water Body,
Contour Trench & Boundary Trench in Jajpur Road Section under Jajpur
Road Range in the District of Jajpur under OMBADC Scheme for the
year 2023-24 (DPR, 2022-23).

2. That Pachhikote D.P.F. is having an area of 667.32 Hectares and
Notified on dated 23.01.1956. This is the only Sal Forest in the Jajpur
Road Forest Range and placed in Toposheet No 73 K/4(old) and F450-4
(New). The management of Ex-Zamindary Forests of Sukinda,
Pachhikote and Kantajhari were vested with the State Government as per
the Estate Abolition Act 1951. They were managed by Anchal Adhikari
till the forest administration was finally transferred to the direct control
of the Forest Department in 1956. There are some blocks, where the

VSS are protecting the forest and pole crop has come up And Forest



Department acknowledges Pachhikote, is one among them. Trees found
in the forest are such Sal, Char, Mahula. Hence the forest where trees

have been felled is quite old and there is natural growth of trees.

. That the petitioners are the villagers of Korabandi and Sri Rajendra
Kumar Routray is the president of Korabandi Van Surakshya Samiti
(VSS) registered since 10/05/2002 and protecting the Forest as part of
Join Forest Management with Forest Department. Korabandi VSS is part
of the Pachhikote DPF where the trees were felled illegally and is the

issue in the present case.

. That the Job of works related to Soil Moisture Conservation such as
Graded Bund, Staggered Trench Water Body, Contour Trench &
Boundary Trench in Jajpur Road Section under Jajpur Road Range in the
District of Jajpur under OMBADC Scheme for the year 2023-24 (DPR,
2022-23) and the Contract is awarded by DFO Cuttack in Favor of one
Biswajit Patra, the contractor for execution of the work. As per the
agreement signed on 9/12/2024 the work is to be completed by
8/03/2025. The value of the work contract is around 1.07Crores and.
Further the WORKS going in the Month of July during rainy season is
not permitted and the contract was only for 90days which expired since
8" March 2025. Hence the entire tree felling and construction work with
in DPF is illegal, Copy of Agreement dated 9/12/2024 is ANNEXED
here with as ANNEXURE-1.

. That on 24" July 2025, the villagers after finding the massive tree felling
and uprooting of stumps using the JCB Machine, have stopped
construction work and informed the forest department for necessary
action against the contractor. That the villagers in their complaint to the

authorities stated that there are widespread irregularities in the work



being carried out in Korabandi forest under the SMC scheme and many
large natural trees are being uprooted and buried under the ground.
Due to the lack of supervision of the Forest Department officer, the
contractor assigned the responsibility seems to be committing widespread
corruption in the excavation of the trenches and drainage around the
forest. Even the contractor who was hired for the excavation of the pond
has uprooted more than 100 large natural valuable trees such as Mahul,
Ashan, Sal and Piashal etc. from the forest with the help of machines and
buried them in the ground and thrown them all over the forest. And some
trees have also been taken away in vehicles. Similarly, without any
permission from the forest department or diversion of forest land, a
contractor is illegally laying pipes in forest land. As a result, there is a
threat to wildlife. The forest department is keeping quiet despite knowing
everything. Copy of complaint petition dated 25/07/2025 is annexed
herewith as ANNEXURE-2.

. That on 25" July 2025 the leading dailies such as Dharitri and Sakal has
reported the issue in their daily newspaper and exposed the apparent
illegal nexus of forest department with the contractor and further the large
scale feeling of trees but under reporting by the department. Copy of
Newspaper articles dated 25/07/2025 is annexed here with as
ANNEXURE-3.
. That pursuant to one e-Abhiyoga Registration No. DEPT20251281970,
Dt. 28.07.2025 by Chadrakanta Pati, a Compliance Report was furnished
by DFO Cuttack on 29/07/2025 and same is quoted as follows

“This is to inform that, as per report of the Asst. Conservator of
Forests, Cuttack Forest Division the point wise information given as

follows:



That, the work has been awarded to Biswajit Patra 'B' (Diploma)

Class contactor being selected through bidding process.

2. Regarding the execution work, when report regarding execution of
work came to the knowledge of the field staff it was stopped immediate

as it is rainy season.
3. The work was stopped as it is the period, conducive for regeneration.

4. As reported by the Range Officer, Jajpur Road, during flagging of
hydraulic machinery 66 trees have been damaged. The said has been

issued show-cause notice for the same by R.O concerned.

5. The village have seized the vehicle of the contractor initially, after a
day they have submitted an application to IIC, Korei Police Station that

they have settled the issue mutually.”

Copy of Compliance report dated 29/07/2025 is annexed here with as
ANNEXURE-4.

It is submitted that the settlement of the issue is only in respect of
handing over of the seized vehicle and the villagers could not detain the
vehicle for long and once police intervene in the matter, then the vehicle
is handed over to the authority. Hence the settlement mentioned in the
compliance has nothing to do with the illegal feeling of trees and apparent
nexus of forest department in the process, which is agitated in the present
application.

. That the Working Plan of Cuttack Forest Division, in whose jurisdiction
the present issue involves is approved by MoEFCC on 19™ May 2022
with stipulated conditions. The Central Government (MoEF&CC) with
the powers vested under Forest (Conservation) Act, 1980 has accorded

conditional approval of the working plan of Cuttack Forest Division.



10

Accordingly, the approval of the Central Govt. has been accorded to the
Revised Draft Working Plan of Cuttack Forest Division for further
period of 2022-23 to 2030-31, subject to the General & Specific
conditions. The condition No 7 says No forest bearing naturally grown
trees shall be clear felled for any purpose what so ever. Further any
violations of the condition are termed as Violation of Forest Conservation
act 1980. Copy of Conditional approval letter dated 17'" May 2022 is
annexed here with as ANNEXURE-5.

10.1t is further surprised to find that how could the digging of pond started
by felling the trees and whether the Forest Department has identified the
site for the pond or the contractor did of its own, Since the VSS is the
stakeholder in management of the forest, they have not been consulted
and how could such a work is allowed by the forest department. The
villagers have already raised these vital questions with the DFO but
unfortunately could find no satisfactory response. On the contrary the
present DFO Cuttack who was earlier worked as Forest Range Officer in
Sukinda in Cuttack Forest Division have unholy nexus with the contractor
for a long time and hence any irregularities by the contractor are being
ignored for some extraneous consideration. The apparent involvement of
the DFO Cuttack also requires to be inquired and necessary action be
taken against the DFO also. Hence the inquiry in the present case be done
by a senior Forest official or the PCCF, Odisha

11.While earthworks are going on in the forest during heavy rains, the
authorities are ignoring it. The contractor is carrying out the work without
consulting the villagers or the Korabandi Van Surakshya Samiti (VSS).
The contractor is digging the forest wherever he wants without putting up
information boards. It is stated that the contractor has cut more than 100

trees, though forest department admits only 66trees have been felled.
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12.That in the garb of Soil Moisture Conservation activity, large scale
corruption is ongoing and the DFO Cuttack is a party to the corruption by
siphoning the Fund of 1.07Crore and same also need be inquired.

13.That it is apparent from the case record and ground situation that in the
garb of Soil Moisture Conservation, work estimate has been done without
ascertaining if such structures required in the present case and without
ascertaining the consequence of such large scale felling within Dense
Forest where there is no vacant space for such a structure and no such
path exists for movement of a machine.

14.That only after the villagers have seized the Machine which subsequently
the police has handed over to the contractor and pursuant to hue and cry
in media, protest by local villagers of Korabandi, the DFO has asked the
ACF to submit a report where it is admitted only 66 trees have been
felled, The number is much more than that 100 but the Forest Department
makes underreporting trying to put the entire issue under carpet as the
culpability and apparent involvement as well as lapses of departmental
persons evident in the case. Copy of photographs of the site in question
and google earth image is annexed here unto as ANNEXURE-6.

15.That considering the rich biodiversity on the site, Section 37 of the
Biological Diversity Act 2002 has provision for the declaration of
Biodiversity Heritage Sites (BHS) in the state. Biodiversity Heritage
Sites (BHSs) are well defined areas specifically unique and fragile
ecosystems in terms of biological and ecological significance. They may
spread over terrestrial, aquatic, coastal and inland and marine ecosystems
having rich biodiversity. The BHSs are endowed with wild as well as
domesticated species, high endemism and occurrence of rare &

threatened species, keystone species and species of evolutionary
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significance. Hence the State Biodiversity Board may be directed for a
detailed study to document the rich flora fauna.

16.That the Hon’ble Tribunal may call for a report from State
Biodiversity Board regarding the status of Biodiversity Management
Committee and People Biodiversity Register in Ragadi Panchayat
where the present site is located. Needless to say that the State
Biodiversity Board is recusing from exercising its power under Bio
diversity Act 2002 wherein the State Biodiversity board has a mandate to
preserve the biological resources and they cannot be a fence sitter and
witness the treasury of damages to important sites of biological
Importance.

17.1t is further submitted that the Odisha State Biodiversity Board is an
independent autonomous body with mandate to protect and preserve the
biodiversity of the state. They are still to take any step to constitute the
Biodiversity Management Committees (BMC) and prepare the
People’s Biodiversity Registers(PBR). It is pertinent to mention that the
same biodiversity board has made a false statement before NGT Principal
Bench in O.A.N0.347 of 2016 in the matter of Chandra Bhal SinghVrs-
Union of India &Others on dated 02/12/2020 in its final report in
compliance affidavit. In the same affidavit in para No.4 the board has
stated they have completed 100%o0f the PBR in whole of Odishabut in
the present case to the knowledge of the applicant no such PBR is in
place.

18.That the present incident of felling of naturally grown trees of more than
a hundred raises certain questions on the role of the Forest Authorities
namely Range Officer, Jajpur Road and DFO Cuttack under whose

jurisdiction all the trees have been felled.



Vi.

Vil.
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. Whether the place where the water bodies have been created by

digging using machine are identified by the DFO Cuttack?

Whether the Machine is allowed to work with in Forest as because
the movement of machine through the dense forest has destroyed
more tree than that of the trees felled at the site for digging the water

body structure.

Whether approval from MoEFCC regional office, Bhubaneswar, the
approval authority of Forest Working Plan, has been obtained for

felling the trees?

Whether the work was done under the supervision of any forest
officer at the site? If so who was the forest officer present when all
these trees felled and what role he played to prevent such illicit

felling

Whether the Work in the month of July was in the knowledge of the
Forest Department? If so, what action they took so as to stop the

work at the beginning prior to protest by the villagers.

Whether responsibility of any officers fixed pursuant to the reported

felling of largescale trees in a dense forest

What punitive action taken against the contractor for felling so

many trees and destroying the forest by moving JCB machine

viii. Whether any specific study has been conducted so as to ascertain if

such structures are required at the site where it has been done? If

s0, such study report be placed
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GROUNDS

I.  That the issue raised in the application is a substantial issue relating to
environment as because this has bearing on thousands of Trees and Rich

Biodiversity

1. That felling of trees in thousands will bring irreparable damage to the
local environment hence such kind of activities where the trees are to

felled needs to be avoided.

[1l.  That the tree felling done by the contractor is in violation of general and

specific conditions of working plan.

IV. That the construction of SMC work after 8" March 2025 is also in

violation of Forest Conservation Act 1980.

LIMITATION

The incident happened on 24™ July 2025 and the inaction of forest department
continues in terms of fixing of responsibility of the officer concerned and
restoration of the trees felled along with criminal prosecution of the contractor

and cancellation of the work contract.
PRAYER

I. Direct the DFO Cuttack to initiate prosecution against the
contractor for illegal felling of trees, compute the cost of
ecological services and restoration and recover the same from the

contractor.

I1. Direct the Respondent 1 to initiate inquiry against the DFO Cuttack
for dereliction of Duty and its involvement in sanctioning the work

order in violation of working plan.
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[11.  Direct the DFO to cancel the contract of the contractor for illegal

felling of trees.

IV. That the Hon’ble Tribunal may call for a report from State
Biodiversity Board regarding the status of Biodiversity
Management Committee and People Biodiversity Register in

Ragadi Panchayat where the present site is located.

Pass such other orders/directions as may be deemed fit and proper
(including appropriately moulding the reliefs) in the bonafide interests

of justice.

&\ -n,:_,r '.:",;"\f:{"‘:"
M~ i (]

DATE-01/09/2025 o
APPLICANTS THROUGH
ADVOCATE
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINA APPLICATION NO ..... OF 2025

IN THE MATTER OF:
BHAGABAT SWAIN & OTHERS APPLICANTS
VERSUS
STATE OF ODISHA AND OTHERS RESPONDENTS
AFFIDAVIT 0 1 CEr 2075
L v

Bhagabat Swain S/o Krushna Chandra Swain aged about 50 years At-
Korabandi, Po-Ragadi, Via- Jajpur Road, PS- Korai, Dist- Jajpur - 755019

do hereby solemnly affirm, and declare as under:

1. That I am the Applicant No 1 in the abovementioned application and

authorised by other co- petitioners to swear this affidavit

2. That I have read over the contents of the accompanying affidavit and
annexure and the same is true and correct and is drafted on my instruction.
1eLslg S5l eC

DEPONENT

VERIFICATION:-

C
Verified on this the 0 ]d‘a)E [)f 2025 2025 at?&mrd.that

the contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from. Q 7 Q‘(S‘ G g 9/(_{ gt
7

Identified By DEPONENT
A 0 A\AK/D2

G

1he aoove nameoh(:ogo? .'5\ ‘5
duly identified br Srbwe., Ub.

Advocate, B

el
M AL
efocre me ow@t]sgrl'u“b
.............A.M,/P.M AR .a r.& — oy Y
oath the conents of this amdaxp NI 4 \V
; Y ‘ 4 . ’

her | thest

: ANMEJAYA
o/ Vravraat N\ A

G“\,-‘:A}JESWAR
Q Meecw 0. |Fon o
O\ onesid?  are true to the LEst OLNIS

< :
A t\;’é"""'f;’;‘;"' S / xnowlegge and belief
: L

\@)‘/S.Y\,/ 1eponentis)  Nowry. " '




17 ANNEXURE-1

ot

afe aewa
COVIINMENT OF ODIGITA

QRS YR/ Q2 RYGIA QIR A die, AT AQUS, ACR :
OFFICE OF THE DIVISIONAL FOREST OFFICER: CUTTACK FOREST DIVISION
GHATAKULA BAZAR: NUAl'ADA:MADHU[’A’(‘NA:CUTTACK-753010.

Off. Tel - 06712957611 Control Room Tel : 06712340343 Toll Frec No.18003457473

E-mail 1D :- dfo.cuttack@odisha.gov.in

LETTER NO.1095 9 [IF(ACTT.)
DATED. CUTTACK THE ﬂ TII DECEMBER, 2024.

To
BISWAJIT PATRA(GEN),'B (DIPLOMAY-CLASS CONTRACTOR, AT-DUBURL :
PO-DUBUR], PS-KALINGANAGAR, DIST.-JAJPUR, PIN-755026, Mobile No.-
8084172411, Emall -biswadhawa@gmail.com

Sube- Work Order for the work : SMC works such as Graded Bund, Staggerefi Trench,
Water Body, Contour Trench & Boundary Trench at Jajpur Road Section under
Jajpur Road Range in the District of Jajpur under OMBADC Scheme for the year
2023-24 (DPR, 2022-23).

Ref:- This Office Bid Identification No.DFO-CTC - 05 of 2023-24 (S1. No.3)

Dear Sir,

The agreement for the above noted work signed by you has been assigned vide
Agreement No...CE.. P1/2024-25. Threrefore, you are requested to start the work immediately in
cosultation with the Range Officer, Jajpur Road Range |/ Forester l/c. for taking necessary
instructions from them.

. Aa N Qe .
The date of commencement of the work is .‘.-.j.!.‘.i 200 2.3.);{.The work is i0 be
completed by ..t 2. i, 5.9 5 .5as stipulated in the agreement.

Enclo :- Certified copy of P1 Agrecement
Yours faithtully.

. q\%'\ﬁ,\v“
r 9
ivisional Forest OtYicer.

tack Forest Division
MEMONO.L09 6 0 /DT. 2917 . q094” N AA

Copy submitted to the Chief Executive Officer, State CAMPA Authority, O/o the
Principal Chief Conservator of Forests & HoFF, Odisha / Regional Chief Conservator of Forests.

Angul Circlefor favour of kind information and necessary action.

v.—-.o

‘0

Divisional Forest Officer,
Cuppek Forest Division

\

page 1 0f2



ANNEXURE-1
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MEMONO. 10961 pr,09-19.2021
Copy alongwith the certified copy of Agreement forwarded to the Range Offic

Jajpur R
Jpur Road Range / Forester I/c. for information and necessary action.

(VI

L.
ivisional&;,;:ﬁcer,

5 ack Forest Division

\

MEMONO. 10964 T, 09:L3.2023

Copy alongwith the certified copy of Agreement forwarded to the District Labour

Officer, Jajpur for information and necessary action.
. L S LN

v
'

Divisional Forest Officer,
Cuttack Forest Division

5Pt

Page 2 of 2
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Name of Work

Name of Contractor

PAN - AXJPP6424H
GSTIN :- 21AXJPP6424HAZA

=
GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

OFFICE OF
THE DIVISIONAL FOREST OFFICER
CUTTACK FOREST DIVISION, CUTTACK-10

P-1 AGREEMENT

No._ 09 6% 20394 -2%
SMC works such as Graded Bund, Staggered Trench,
Water Body, Contour Trench & Boundary Tren?h at
Jajpur Road Section under Jajpur Road Range in the

District of Jajpur under OMBADC Scheme for the year
2023-24 (DPR, 2022-23)

BISWAJIT PATRA(GEN) 'B (DIPLOMA)'-CLASS

CONTRACTOR
Work Value = 9076368.68 (-14.99% Less)
G.S.T. @ 18.0% = 16,33,746.36
Agreement Value = 1,07,10,115.04 Or Say $1,07,10,115.60
DR No. = 17 of 2023-24, Dt.23.02.2024
Date of Opening = 19.03.2024
Date of Commencement -0 (—? 19, a0 /R"}
Stipulated Date of Completion - (5 « 0 % + 5 0 ) "‘f

Extension of time granted upto :-

Authority and No. & Date in which extension of time granted :-

B _gw:)‘\k

|

~
Certified that the agreement contains 7 2( o Tulhiimber of pages only.
r/ .

// A\

| ,{w“?;%\\y"”‘
IBQISHINASIYRAH YIELE
Retwn EAHOEHIIISYD

5 SRR PSP TORE U Ty
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Schedule = XLV - From No.61 ANG
FOREST, ENVIRONMENT & CLIMATE CHANS

[S9]

(¥ 5
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g DEPARTMENT

o . :0R WORKS
ITEM RATE TENDER AND CONTRACT FOR

) ntractors
General Rules and Directions for the Guidance of Co
invitation to tender
" .o in a form of invitation
All works proposed for exceution by contract will be notificd in a f / Divisional Forest
. . ; 1¢ Range Officer

pasted on a board hung up in the oflice of and signed by (I
Officer.

| . o f
i i imate quantities hereo
This notice will state the work to be carried out, the items and approx q

t money to be
\ itti i also the amount of earnes
as well as the date for submitting and opening tenders o by the i

. . ~ . s be
deposited and the amount of the security deposit 1o ‘ © 5% osions and
ang the percentage if any, to be deducted from bills. Copl.es of fhe specnﬁ;at;::i,o tril X fg e
drawings and any other documents required in connection with th'e .SEI ml e Dficer
signed for the purpdse of identification by the Range Officer / Divisiona

during office hours.

In the event of the tender being submitted by a firm it must be signe(.i separately by each
member thereof or in the absence of any partner, it must be signed on his beha}f by a person

holding a power of attorney authorising him to do so.

Receipts for payments made on account of work, when executed by a firm must also be
signed by the several partners, except where the contractors are described in their tender as a
firm in which case the receipts must be signed in the name of the firm by one of the partners,

or by some other person having authority to give effectual receipts for the firm.

The memorandum of work tendered for and the memorandum of materials to be supplied by
the Forest, Environment & Climate Change Department and their issue rates shall be filled in
and completed in the office of the Range Officer/Divisional Forest Officer before the tender
form is issued. If a form is issued to an intending tenderer without having been so filled in
and completed, he shall request the office to have this done before he completes and delivers
his tender.
The amount of carnest money to be deposited will be @ 1% percent of the tendered amount.
Any person who submits a tender shall fill up the usual printed form stating at what rate he is
willing to undertake cach item of the work. Incomplete tender and tenders which propose any
alteration in the work specified in the said form of invitation to tender, or which contain any
other conditions of any sort, or omit to note the time within which the work can be finished,
or which are not accompanied by a treasury challan for the required earnest money will be
liable to rejection. No single tender shall include more than one work, but con{rﬂctors who

R T
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’ wish to tender for two o more work shall srrbmit a se';;ara}t]e tender for each. Tender g
the name of the work to which they refer written Ol'ns; et 'e tcnvqo'p.

The Divisional Forest Officer or his duly nuthorr:c ns:rsi :mt will open the tenders

presence of any intending contractors who'm‘uy e prcl. o ul'the time and will ¢,

amounts of the several tenders inn a comparative statement in a suitable form,

all bey,

in
ter the

g, TheDivisional I'orest Officer shall have the right to rejecting all or any of e tenders,
of u tender being selected for acceptunce, the Divisional Forest Officer
opened the tender will, if he is compc.lcnt 1o 'acccp‘t the tcnc{cr. irfform the tendercr of lhz
wlected tender who ghall thercupon sigh coprcs Ot. the 'spccnﬁcatron and other documents
mentioned in rules | and 4 for the purposc of identification and for his acceptance with the
tender. The tenderer of the selected tender shall also deposit the required amount of the
security money within the prescribed time. If the tenderer fails to deposit the required amount
of the ;ecuril): money within the prescribed time, the Divisional Forest Offjcer may reject the

9, In the cvent

tender. .
If the Divisional Forest Officer is not competent to accept the tender himself, he will inform

the tenderer of the tender which he decides to recommend for acceptance. Such tenderer shall
thereupon sign forthwith copies of the specification and other documents mentioned in rules I
and 4 and shall deposit the required amount of the security money within the prescribed time.
The tender with the specification and other documents signed by the tenderer will then be
forwarded for acceptance to the Divisional Forest Officer who is competent to accept the
same. If the said Divisional Forest Officer rejects the tender the security money deposited "
shall be refunded to the tenderer.

10.  When atender is selected for acceptance, the tenderer shall deposit the required amount aof the;
security money in cash in the treasury and shall forward the.challan to the.Divis;lonal Forest
Officer. Government securities may be endorsed to the Divisional Forest Officer in lieu of
cash deposit of the required amount of the security money. No tender shall be finally accepted
until the required amount of the security money has been deposited.

11.  The amount of security money to be deposited by the tenderer whose ten
acceptance shall be 10 percent of the estimated value of the work and towayds this amount ¥
eamest money already deposited by him shall be credited. Atleast half of this secur®
inclusive of the earnest money, shall be deposited by the tenderer within such tine as ma¥

. . . e i ~ Il |
rrotrﬁed 10‘ him in writing by the officer opening the tender, failing which render shall &
liable to rejection,

der is selected fet

b (e
on of the contract with 1€

Any balance of . |
y balance of the security money outstanding after completi » |
f each payment 1

!

tenderer m .
made 1o hi ay be made up by deduction of 5 percent of the amount © i
im under clause 7 of the conditions of contract for wark done wnder the cont® |

2. . When te ; .m(\\e.j
has bCenn?jer ha._ﬁ been selected for acceptance and the required amount of the se‘f“[ml‘gn\\ G

ltem, Rate ‘?’Wwd’ the Divisional Forest Officer shall scrutinise all pages iy o

> “ate, Tender and Contract for works 1o see that the form has been properly i ent

signed by the contrac . . com

accept the tend ntr aclor and the signature witnessed. He shall then, if he 15 ¢ sclrddK
. : form for i nater, sign the acceptance of the tender or if he is not so competent -,
B Podon . enature of the acceptance to the office er competent to accept it

CONTRACTOR ot
D|V|Sl§l\.f‘l€%h{§\ o |
v‘!.vulimk et oSt &

g
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G

Date of Opening:- 19,03,2024
No,

TENDER OF WORKS

work specified
I/We hereby tender for the execution for the Governor of o"sfr:, ova:t%’" a period of
In the under written memorandum at the rates speclfied thefed r to commence and In
...... NIL..\.....‘....years »-03(Three) months from the date of written or eand other documents
accordance in all respects with the specifications + deslgns, drawings

referred to in rule,

i aterials as
I'hereof and subject to the annexed conditions of contract and with such m

itions so far as
31 provided for by and In alf other respects In accordance with such condition
applicable .

MEMORANDUM
SEMURANDUM

(3) ¥ several subayorks area (a) Name of Work : SMC works such as Graded Bund, Staggered Trench, water

included they should be
detailed in a separate [ist,

Body, Contour Trench & Boundary Trench at Jajpur Road Section under Jajpur

(b

=

Estimated cost (Excluding GsT )- - 10676824.70

(€) Work valye - - 9076368.68 (14.99% Less)
Add Gs.T. @ 18.0% Rs. 16,33,746.36

Agreement valye = - Rs. 1,07,10,115.04
Orsay - Rs, 1,07,10,115.0p
d) This deposit il be 2% of the - ., S ST
(d) Thi pOsit wi [ (d) Earnest money /\,\{Z’.XQWLM- - gﬂ@"ﬂ\é{/{r} i
Z1\ » AT 7
(€] This percentage deduction () Initial security deposiy (including earneg - 8 14 o) %,@60 "\U}\ C"*ﬂ" f}‘/ s
from bl willbe crediteqr, Maney) to be deposited before the 73 - g‘ bR “% iy
the ®Mtractor’s securiy commencement of the wory 4 DP/\ SBT i iy
deposit v Y 7
y TC}J jw__‘__#,..
P ,
(f) Additiona) Performance security -
N
( . N
g) Percentage to be deducteq from bils - Rs.5% (Rupées five Percent)
towards Security deposjt

L ]F L

CONTRACTOR

-Rsﬁ%{ﬂupeeﬂ'h fee percent)_

(h) Time required for the works from date of
written order to commence

(I

=

Date of written order to Commence

]

Totaj Number of Items tendereq for - 5(Five) items Only

\.h .

DIVIsIoNAL FOEEST OFFICER
UWMMG

DORRCER
CuTrack FOREST DIvisign
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Tonder Inviting Authority: DIVISIONAL FOREST OFFIcER
'« CU

Namae of Work:- SMC works such as Graded by,
Sectlon under Jajpur Road Range In the Distrigy

of Ja

Contract No: DFO-CTC - 05 of 2023-24

Bldder
Name !

BISWAJIT PATRA

(This BOQ

template must not be mnd"lo(!/rnpl:\cm Iy
the bidder is liable to be rejectod ¢
—

NUMBER

S\
No.

TEXT #
Item Description

1

———

2

100

Construction of Graded Bund (Holghy

1.5m, Bage 4.2m, Top 1.2w) havipg
the following specifications ,
Construction of Graded Bund (Helght 1.6,
Base 4.2m, Top 1.2m) having the following
epecifications

1) Telangular or square sectlon of 0.16m
trench cutting for  alignment and
demarcation purpose of dug belling 10cm to
15¢em (2x1m)

1) Clearing grass and removal of rubbish up
to a distance of 50 motres outside the
periphery of the area

ili) Earth Work in stony earth and gravels
mixed with stone and boulders not!
exceeding .014cum In volume within 60m
Initial lead and 1.5m Initlal lift Including
rough dressing and breaking clods etc.
complete. 0.5 (1.2 +4.2) x 1.5
iv) Fine dressing earth work In ordinary or
hard soll In embankment formation}
according to the direction of Engineer-in-|
charge including cutting or filling earth up to
0.1Smeter depth of surface. 1 X
(2.12¢1.2+2.12)
v) Dry stone masonry or rough stone|
dry masonry for guard walls and retalning
walls with hard granite stones 1x1.41 x 0.3

‘\.

3

23

Porcontage BoQ

ontour Trench & Boundary Trench at Ja
t the yoar 2023-24 (DPR, 2022-23)

(A

e |

TTACK FOREST DIVISION, CUTTACK

1,
81aggorad Tranch, water tlody, C
IPur undor OMBADG 8chomo fo

Pur n‘{

5 Y the bitlder ap
thig tendor. Rida

EU_N-\DER 1

Quantity

1000.000

\___

—

\

SCHEDULE

4 tho same ahonld ho uploaded aftar filling the ralovant Ellimn
’ }

—

s are allawed to entor the Blddar Mane and Yaluns only

CYEXTH

NUMBER

NUMBER #

TEXTH

~Units.

Eslimated
Rate

TOTAL AMOUNT
Without Taxes

{ TOTAL AMOUNT

In Words
6 7T

2069 0

7069000,00|IMP T wanty Lakh Surly 1
Thausand  Only

o

~

2.00

|
]

Construction of Staggered Trench
having the following specifications
i) Length: 2.6m, Width: 0.5m & Depth:
0.5m
ii) Cross section: (0.5m x 0.6m) = 0.25

sq.m

iiii) Earth work: (2.5m x 0.26sq m) = 0.625
cum

Description- 0~ 30 ° Slope
i) Gap between trenches (Horlzontal) 4
- 6 metres
li) Distanca between trenches (Vertical) 6
=7 metros

lll) Staggered trench per Ha 300 Plits

100.000

Ha.

24531.00
I

gt oot

CONTRACTOR

o

o

S\
Il

K/\« | orFICE!
“‘mm “@h‘igmst

INR Twarty Faur Laan®
Threa Theusare Jre =
Oniy

2453100,00

- i
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7 -

akh Three Th.
o 7,20[INR Ten
Construction of Water Body 360000 | Gum 27407 1003462.201 - Hundred g f"‘“’ has
‘Sarth Work In excavallon |n slony eanh and Paiso Twenly 58
yavels mixed with slone and boulders nol '
exceeding .014cum in volume wathin BOmel
Inilial lead and 1.5met. Initial il Including rough
dressing and breaking clods elc complele &
Extra lift of \.5meter or pan \here of over \he
initial iR of 1 5meter for varth work in all kinds
of embankment and roads works and ordinary
earihwork in general.
1) (10m X 10m X 2m) = @2000 cum
i) (5m X 5m X 2m) = @1500 cum
) (2m X 2m X 1m) = = @160 cum L -
R Twenly Lakh Sixty .
' |Constuction of Contour Trengh| 13500000 | Gum 16289 2060608.00 A ond Five Hundred & Five
having the following specifications Only
{1.0mx0.5m x 0.5 m)
Top Width: 1.0 m
Bottom Width: 0.5m
Night: 0.5 m
: 80[INR Thirty Lakh Ninaty
0 |Construction of Boundary Trench| 20250.000 | ~ Cum 152.63 3090767 IR iy ven Homared &
having the following specifications Fifty Seven and Paise Fifty Only
10mx05mx05m
Y Top Width: 1.0 m
i#) Bottom Width: 0.5m
iii) Hight: 0.5 m |
‘ INR One Crore Six Lakn Seventy Six
in Figures 10676824.70 [1n0,c5n0 £ignt Huncrea & Twenty Four
and Paise Sevenly Only
. INR Ninety Lakh Seventy Sm Thousand
ed Rate in Figures 9076368.68 ree turrad sy Ent anaparse
Less () | 14.9900% Lurboripiand
ed Rate in Words i INR Ninety Lakh Seventy Six Thousand Three Hundred & Sixty
]

Eight and Paise Sixty Eight Only

}O‘J:)ﬂ L\k I—)O:h'”\

CONTRACTOR
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e eme—

ATy

/ ;;77_,

“
SPECIAL CONDITION

Incenti .
dre of co::llfig ;:/; ;E/eSt;‘mlated c'ost if compI?tcd before one month of original Stipl‘lliflcd
. 2ulated date of compl 1? of the estimated cost i completed before two months of original
- ~arector. The maxd pletion (Pflfl Of‘ the month shall be excluded) shall be payal?le.to the
N Ximum Incentive will be allowed 2% only No incentive will be paid in case
21 works where extension of time is allowed.
- Incentive should be paid in respect of individual project for new construction / substantial
additional or improvement works, the minimum value of which is mentioned below.

Name of the work Minimum Value

i, Building work / P.H. work Rs. 40.00 Lakhs

. ii. Road works Rs. 3.00 Crores
fii. lrigation work Rs. 10.00 Crores !

Incentive will be paid with approval of next higher authority of tender accepting authority

on completion of original work before original time schedule.
Incentive need not be included in the estimate. Specific budget provision may be made

under State-plan out of which the incentive shall be met.
The bidders are required to quote their rates inclusive of 1% cass towards construction

workers welfare which will be deducted from their bills.

i. As per the Guideline of OMBADC, the request of Cont}ract'or'for payment
of the bill will be processed only on submission of Geo-tagged photos of
different work i.e. Before, During and After (i.c., time of record of

measurement ).

2. The work location for which co-ordinates have been given shall not be
changed without permission of Divisional Forester Officer, Cuttack Forest

Division.

Risgoptt fot® DIVISIONAL FOREST OFFICER
DIVIGLYTAS K RRFESTORTI SR

CONTRACTQR - .,
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Should this tender be accepted 1/We here
the terms and provisions of the sajq conditiong of ¢

P ONtracy anneﬂ fulg Al
so far as applicable, or in default thereof g forfeiq and N

of odisha ot his successors in office the sums of mon,
said conditions.

by agree (o abide p,

v to lhc GOV ereu
‘ 10N
; B\w@k o

. 0}
menuoned in the

e e
Signature of R 0,
contractor for oo eeesssessssseseess oo 2024 y
before submission  ofi.viiiinininnnenens
of tender.

Witness :- Q(oé"‘\"%’?"» oo -f})’}’\ﬂ/
Address :- au‘./f’)o - rC Qz@(?,_{c‘

Occupation:- /p({ Finep
”0‘&0{& I(W\f g&g 4 .
‘ Signature of The above tender is hereby accepted by me on behalg of the Governor of
witness to one
lenders signatyre. Odisha. ‘
Dated e Day
of.

N>t
' a CONDITIONS OF CONTRACT
Dlii Da’ MFHCEPCIause I:An Compensations o other sums of money payable b'v~m:
éé)‘}y’ ’ﬂNlSlGNcontractor t0 Governmen under the terms of his contract may be,ded"f‘em
‘ from or paig by the sale of sufficient part of his security deposit ot
the interegt arising

. e due or may
there from or from any sums which may be
become due to the

; account Whatsoevet
: contractor by Government on any acco.umson of any
Compensqyj and in the event of his Security deposit being reduced R sihin ten days
delay onfor - such deduction o sale as aforesaid, the contractor shall ¥ dorsed &
' thereafie i ’ curities endeRt”
aforec . T2KE good I cash or Government s J from, or B
;mrefald Y sum or SUMSs which may have been deduct
sa . ’ .
Y sale of the Security depogiy or any part thereof. ered in ¢
g ok as el
. g:‘:juse 2 (@ : The time alloweq for carrying out the \\Orkl?ul ¢ rcc‘“’“‘o
The wory Shouly r shall be strictly observed by the contractor and s is g
€ considy form the ( y 1ce Wor Y
ﬁnisbed(mi"/‘md the copy ® on which the written order to ‘comme'l red peri °b€0[
S until syep, -ONlractg h tipula
: + The , e stip 0
date o the COntragy, b, o wor!\ shall thro.ugghoul ‘h_ being deened
Rty ‘ed on with al] due diligence (time beI05_"\
Ssed o :

Nt N
Dorazy FOREsT OV




Divisional Forest
Officer shall certify
as the date on
which the work is
finished after
necessary
rectification of
defeets as pointed
ot by the
contractor 1o the
Divisional Forest
Officer's
salisfaction.

«dction when whole
security deposit is
forfeited.

i e

CONTRACTOR

27

essence of the contract on the part of the contractor) and the contractor
shall pay, as compensation, and amount equal to 2% on the amount of the
estimated cost, if the whole work as shown by the tender for every day that
the work remains un-commenced, or unfinished after the proper dates '(The
work should not be considered finished until such date as the Divisional
Forest Officer shall certify as the date on which the work is ﬁnished after
necessary rectification of defects us pointed out by the Divisional Forest
Officer or his authorised agents, are fully complied with by the contractor
to the Divisional Forest Officer's satisfaction). And further, to ensure .gooldl
progress during the execution of work the contractor shall be bound, m- a

cases in which the time allowed for any work exceeds one month; to
complete one-fourth of the whole of the work before one founh'of the
whole time allowed under the contractor failing to comply with the
cohditions, he shall be liable to pay as compensation an amount equal to
one-third percent on the said estimated cost of the whole work. for
everyday that the due quantity of work remains incompl-e'te. Provided
always that the entire amount of compensation to be paldv under the
provisions of this clause shall not exceed 10 percent on the estimated cost
of the work as shown in the tender.

2(b)- If there are possibilities of exceeding this compensation amount as
mentioned in clause (a) 10% of the estimated cost, or in any case in which
under any clause or clauses of this contract, the contractor shall have
rendered himself liable to pay compensation amounting to the \vhole-pﬁf his
security deposit in the hands of Government (Whether paid in the sum or
deducted by instalments) the Divisional Forest Officer on behalf of the

Governor of Odisha, shall have power to adopt any of the -fol(oxvihgf course
as he may deem best suited to the interest of the Government if.

i) To rescind the contract (of which rescission notice in writing to the
contractor under the hand of the Divisional Forest Officer shall be

conclusive evidence) 20% of the value of left- over work will be realised
from the contractor as penalty.

In the event of any of the above courses being adopted by the
Divisional Forest Officer, the contractor shall have no claim to
compensation for any loss sustained by him by reason of his having
purchased or procured any materials, or entered into any engagements or
made under any advances on account of or with a view to, the execution of
the work or the performance of the contract. And in the case the contract
shall be rescinded the wortk or the performance of the contract and in the
case the contract shall be rescinded under the provision aforesaid, the
contractor shall not be entitled to recover or be paid any sum for any work
thereto for actually performed under this contract, unless and_until the

L -
-

DIVISIONAL FOREST SFFKCER
DIVISIONAL FOREST OFFCER
CUTTACK FOREST DIVISION




SCHEDUEE = E
GO
xpELLIN I
EBARRING E
INFORMATION REGARDING CURRENT uTlGl\\J(I)ORr:( gv 2 ¢ TENDERER
TENDERED OR ABANDONMENT OF
ves/No ,/7‘
1 a) s the tenderer currently Involved ot
in any litigation relaling to the works \
b) If yes: give details: ves / No 9
2. a) Has the tenderer or any of its 7
constituent partners been debarred/ *,
expelled by any agency in India
during the last 5 years. ves/No I'r
3 a) Has the tenderer or any of its r
constituent partners failed to :
perform on any contract work in
India during the last 5 years.
b) If yes, give details:
Note: , ;
. (€ aatiol ication will
I any information in this schedule is found to be incorrect or concealed, qualificaticn appl
- summarily be rejected. '
{
Signature :
SCHEDULE-F
AFFIDAVIT
(To be furnished in original in legal stamp paper)
1. The undersigned do hereby certify that all the statsments made in the required attachments are true

and correct.

‘The undersigned also hereby certifies that neither my / our firm / company /individuals _____

: : nor any of its constituent
partners have abandoned any road/ bridge/Irrigation /Buildings or other project work in India nor any
contract awarded to us for such FOREST, ENVIRONMENT & CUIMATE CHANGE DEPARTMENT
have been rescinded during the last five years prior to the date of ihis bid.

d. The undersigned hereby authorise(s) and request(s) any bank, persan, firm or Corporation to furnish
pertinent information as deemed necessary and as requested by the Department to verify this
statement or regarding my (our) competency and general reputation.

4. The undersigned understands and agrees that further qualifying information may be requested and
agree to furnish any such information at the request of the Department.

[

(Signature of Tenderer)

Title of Officer
Name of Firm
Date:

Totaj -- ‘
Omt;r. 37 (Thirty Seven) pages only APPROVED for 37 (Thirty Seven) pages

Totall 72 St WORF W
L (P. ARTHANARY, IFS)
DIVISIONAL FOREST OFFICER

%Svm& Fb:h“l \ 1CUTTA$5 FOREST DIVISION
g
NAL FIIREST GFFICER
CUTTAOKAEEST DIVISION




B

29 ANNEXURE-2

To
The Divisional Forest Officer ( DIFO ) Cuttack, Forest Division

Sub - (SMC QIY6a QUITR ARANCE 9e° Germ GAR 6LANY SN, 98 QIFQ
AaN6Q )

ALlae,

R6QQAR AL Y8R 64 s @9 AR JIRYR 6QUE F ¢d
Agdle aReqle TOYTA 6qINIRGT iR GFR SAF G A 21 AL
cqIenicd] RaIQAg 64 9g9r § 6AIRRIER 2f RPMER oIS qidyeq
QUIGR ARAACS! 68Q1 92 F UIGEe €F ¢ 98 gFg UGl coa IF
Con 601 QU FIRE| QRIRIA AYRINR SQINE AR QUL QU 0L

06 96 SRR, 688 B AR ©98UIYER ECHIRASI 68696 QYA QT
62QIQI F68 6208 | YOAE €6l ¢ee F768 9°Y8 ORI KEe GFPRY IR,
019, AIZA, AGR, AR AT YA eooQ O] €¢ 9% UIGES GRISIE 98 67AR
IFIAIER QAT FAITER 6AIT 6991 92 RPN Y64 6068 TEP 6QART | 2R
08 g8 iU AIFeR AR IR MR dRld ARSI Qi e AU 8
dR6RaRg ARG LS NG 69RR | 69FAR  IRSWIE OIR 6xldd AgAT
QA R G 90 JRQER GeA f6d ORIQIR 692IRF @6 KPR G
fee Q@A difg QRINEE | PRIRU SRYGG 98 FUe 6% AIRRI LRIl

ag *1d ¢198 g8l

9¢ Q016 AP QR AGE QATNRE 6TIR ILIQ JHIQIH 698
AR QUS JRQ JQ6Td g2 Q6R 26 TEAYYE 623!

QG

didE@ 6QIAUILT FIA/ADT 9L
G198 10919098 \ et o
QISR Noos \soman, \\WH\?'
Copy to CMO Odisha. G‘l AU \L«‘*’f\-’ k/-'\_
Copy to Chief Secretary of Odisha. o
Copy to Forest Minister of Odisha. %PM/ 1o
Copy to Forest and Epvironment Dpt. O‘( M‘Q/Aﬂlgc\/
Copy to Collecter, Jajpur.
Copy to Range Officer, Jajpur Road. g W’V\O\M ClQL ﬁ\ UJ‘

Richidra Rout

16151565 cat

Coskeee Rty

PTO\ O\HO'S(L‘LO\P{

‘g ’_;Q/%:;?
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ENGLISH TRANSLATION OF ANNEXURE-2

To,
The Divisional Forest Officer (DFO) Cuttack, Forest Division

Sub - (Regarding widespread irregularities in SMC work and illegal
encroachment on forest land, cutting of trees)

sir

The intention of the petition is that we, the undersigned, are the forest
committee and villagers of KoraBandi village of Parchikot DPF under Jajpur
Road forest block. We inform you that there is widespread irregularity in the
work being done in our forest under the SMC scheme and many large natural
trees are being uprooted and buried under the ground. Due to the lack of
supervision of the forest Department, it seems that the contractor assigned to the
project is committing widespread corruption in the excavation of the pond,
trenches and digging of drainage around the forest. Even for the excavation of
the pond, the contractor concerned has uprooted about 100 trees of natural value
such as shrubs, trees, mahula, ashan, piashal etc. from the forest with the help of
machines and buried them in the ground and thrown them in all directions of the
forest. And some people have also reported that some trees are being taken
away in vehicles. And such act has given a distress to our villagers and
environmentalists a lot. Similarly, without any permission from the forest
department or changing the type of forest land, a contractor has illegally dug up
forest land and laid pipes. As a result, there is a threat to wildlife. The forest
department is silence despite knowing everything.

Therefore, We humbly request you to look into the matter, conduct a thorough
investigation into this matter, and take exemplary steps.

Date- 25/07/2025 Yours Faithfully Korabandi Villagers.
Korabandi

Copy to CMO Odisha

Copy to Chief Secretary of Odisha.

Copy to Forest Minister of Odisha.

Copy to Forest and Environment Dpt.

Copy to Collector, Jajpur

Copy to Range Officer, Jajpur Road.
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ANNEXURE-3

,\“"rf‘ *"\.’%W

f

&0
NEWS PUBLISHED N b

) SUG ¢

/E ~
WS PAPER RAGATIV. IC/IIDATED 25/07/2025

S TaTSTS e‘i’ea ARLWR Fl908 08

u Qe S19¥I9(E4r4q)
IR Q8 ARl Q9 QF 6Q1 &6
RAAINYRN Q6@ AN QI
- CaAI 6Nl Rlsa Aogen P
- GORIR ARNQIF ARG F] K8
- QURIRR | AIRIg 6°R YR
CRIRE FRIEQ QAT TRIE
- Oe8 1 Qg AIQ g8l
QI QORI AR
- geaes ealaQea Q
| 6T 68N SIRR |
| 6RIEAA 9@ Q6Q
RUG AIRYR 6RUE
| QRIEQ IR 29I
- GBS 6RIRIeal
gIfy PFNCR R

- o

: GOG[QIQ 12y
9T Ge6a agom E
- aé ﬁagl ag ga [
- 80Q 68 §Q 6TIHQ
C CHIQITR 698
- ORIQIR 04R 62108 | IAQ SAIHAI 6P
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ENGLISH TRANSLATION OF NEWS PUBLISHED IN PRAGATIVADI DATED 25/07/2025

LARGE NUMBER OF TRRES DESTROYED IN THE NAME OF POND DIGGING

| dissatistaction among the local people. Although

' to be completed by

® Ugadi, Ta24 87 (PNS)
While lakhs of rupees are being

spent on forest creation, hundreds of

uable trees have bee destroyed
the name o poncf

digging by SMC. This has led to

the work was supposed

March, pond digging
is going on even during
the rainy season. This can

be seen in the Korabandi
Rural Forest of Dhanari Panchayat

under Banachal, Banachal, Kore
Block, Cuttack, Banakhand,
Jajpur Road. A

contractor has been selected

to dig more than 50 small o295
ponds for animals | “4% gt
and birds to

drink water in the forest. The contractor
used chain-pulli vehicles to enter the forest
to dig these ponds, which has resulted in
the destruction of a large number of trees.
Previously, there were many ponds in the forest for

animals and birds to drink water, but now there are no more ponds,

Notice

to the contractor

of the Forest
Department

People have questioned
why and for whose benefit so

many ponds were dug and why

5o many expensive shrubs were allowed to

be destroyed. Jajpur
Road Forest Officer

Dharmendra received the news.

Pradhan has reached the spot and inspected it. He
admitted that a large number of trees were damaged during

the vehicle demolition and after consulting the
DFO, the work of the said contractor has been stopped. He

has been served a notice for the damage to the
trees, said Shri Pradhan.
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LARGE NUMBER OF
SAL TREES
DESTROYED IN THE
NAME OF POND
EXCAVATION

Ragati, 2437 (Samis)

Lakhs of rupees are being
spant on creating forests. On the
other hand, it is alleged that
hundreds of valuable trees
lixe shrubs have been
desyoyed witost v indarce n he mme of
SMC work and pand digging.
There was aleo 3 risk of further trae
loss. Due to which the locals are
unhappy. Athough the work was not
completed by March, pond
digging is going on even
during the rainy sezson. Ths s seenin
Korabandi Rurdl Forest, Dhanari
Panchayat under Banachal,
Jajpur Road, Cuttack.
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ENGLISH TRANSLATION OF NEWS PUBLISHED IN ODIA NEWSPAPER SAKAL DATED 25/07/202°

Forest Department issues notice to contractor

Due to this, & large number of

been dug inside the forestfor  Thibadar used toenter the  shrubs and trees have been
animals and birds to drink water,  forest to reach Pokhara Khola.  destroyed. Preyiously, the forest

More than 50 small ponds have  Selected. These are the vehicks that

5 While many ponds have been dug
i for the birds to drink water,

for what purpose and for whose
benefit is & planned to dig so many

§  porsis? Pengls e Questionad thet she bisss

O %0 TR OFT B9
were allowed to be destroyed.
After receiving the news,
J3pwr Rnad Forest Officer Dharmendny
Pradhan reached the spot
and inspected it. He admitied
that a arge number of shrubs were
Sestroyed durisg S vehicle aocdent Afier
constiting with the maeer, the work of
the szid confractor has Seen stopped.
A notice has been served to the
contractor for destroying
the trees, said Shri Pradhan,
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LARGE NUMBER OF SAL TREES DESTROYED IN THE NAME OF POND EXCAVATION
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W Compliance Report on e-Abhivoga Registration No.
DEPT20251281970, Dt. 28.07.2025 by Chadrakanta Pati

With reference to the above cited captioned subject, | am submitting herewith the report
on the matter for information and necessary action.
This is to inform that, as per report of the Asst. Conservator of Forests, Cuttack

Forest Division the point wise information given as follows:

1. That, the work has been awarded to Biswajit Patra ‘B’ (Diploma) Class contactor

being selected through bidding process.

2. Regarding the execution work, when report regarding execution of work came to the
knowledge of the field staff it was stopped immediate as it is rainy season.

3. The work was stopped as it is the period, conducive for regeneration.

4. As reported by the Range Officer, Jajpur Road, during flagging of hydraulic
machinery 66 trees have been damaged. The said has been issued show-cause notice
for the same by R.O concerned.

5. The village have seized the vehicle of the contractor initially, after a day they have
submitted an application to IIC, Korei Police Station that they have settled the issue

mutually (Copy enclosed).

S
Gacv?”
%ﬂivisiunﬂ] orest Officer,
~MPCuttack Forest Division
Letter No. 5.35-3 o X9 07 :2".2.5»

Copy forwarded to Chandrakanta Pati, Korabandi Prathamika Bidyalaya, Korei, Jajpur
Mob. No. 9110423886 for information.

ivisional Fo
uttack Forest Division
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T WIS Government of india 2
& QI T UT Serar] qiYaSs &/ Ministry of Environment, Forest and Climate Change
wHFT AT P Integiated Regional Office
W3, TEPWYT 1 A/3, Chandrasekharpur
s;aﬁaar - 751 023, 3Mf¥r / Bhubaneswar - 751 023, Qdisha

Telephone: 0674 - 2301213, 2302432, 2301248, 2302452, 2302453,  E-mail: roez.bst-met@nic.in

No. 8(31)9/2007-FCE 19" May, 2022

To

The Addl. Chief Secretary,

Forest & Environment Department,
Govt. of Odisha,

Bhubaneswar.

Sub:  Approval of draft Revised Working Plan of Cuttack Forest Division for the period from
2021-22 to 2030-31 - reg.

Ref: The PCCF & HoFF, Odisha letter No. 10554/11F (SFM) 17/2019 dated 29.06.2021 and
Letter No. 8912/11F (SFM) 17/2019 dated 26.04.2022.

Sir,

The revised draft Working Plan of Cuttack Forest Division for the period from 2021-22 to
2030-31 submitted by the PCCF, Odisha has been examined and accordingly, the Central
Government (MoEF&CC) with the powers vested under Forest (Conservation) Act, 1980 has
accorded conditional approval of the working plan of Cuttack Forest Division for 2021-22 vide this
office letter of even number dated 21.01.2022 and its further ectention is subject to receipt of the
observations made by this office. The reply to the observations made bt IRO, Bhubaneswar has been
received from PCCF, Odisha vide letter No. 8912/11F (SFM) 17/2019 dated 26.04.2022 and
exmined by this offce. Accordingly, the approva of the Central Govt. is hereby accorded to the
Revised Draft Working Plan of Cuttack Forest Division for further period of 2022-23 to 2030-31,
subject to the following General & Specific conditions:

The formal endorsement/ approval from the State Govt. may also be obtained.

General Conditions:

1.  The orders of Hon’ble Supreme Court of India in the matter of W.P No. 202/95 Godavernan
Therumulkpad Vs Union of India and related Interlocutory applications shall be strictly
complied with. Any prescription or operation at variance with the order of Hon’ble Apex
Court shall be kept in abeyance till such order isin force or otherwise not modified.

2. Further, in strict compliance with Hon’ble Supreme Court’s order dated 22.09.2000, the State
Government of Odisha shall ensure that regeneration of forest is commencurate with fellings,
if any to be crried out under the present working plan.
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Consequently, no felling should be carried out without making allocation of requisite funds
for undertaking regeneration operation in order to ensure regeneration to be commensurate
with fellings. In case of failure of regeneration or any shortfall in achieving the target of
regeneration, further harvesting shall remain suspended till backlog/ shortfall in regeneration
is made up and subsequent formal approval from the Eastern Regional Office is to be
obtained. No felling shall be carried out without an approved Annual Timber Operation
by the competent authority.

Thisworking plan is approved for the year 2022-23 to 2030-31.

Standing snags dead or dying trees should not be removed and shall be preserved for wildlife
habitat/ shelter. In site specific coupes/ sections having unduly large no. of such trees needing
removal, the State Forest Department may take special permission from Integrated Regional
Office, MOEF& CC, Bhubaneswar.

Deviation statement along with the prescribed documents shall be reported and got endorsed
from the competent authority by the end of the year of operation. Accordingly a summary of
the report certificate shall be submitted along with the Annual Action Taken Report to the
IRO, MOEF& CC, Bhubaneswar for information and record.

No new road shall be constructed and no fresh forest area shall be broken for widening/
reconstruction of existing roads without obtaining prior approval under Forest (Conservation)
Act, 1980.

Approval of the working plan does not permit to carry out any non-forestry work including
construction of building for which necessary permission under F (C) Act shall be obtained, as
may be required.

CF (T) shall submit to the CCF (WP) / PCCF the yearly action taken report against the
physical & financial targets of felling & regeneration against each working circle of this W.P
by the end of the year of operation.

Immediate action may be taken for reparing of old pillars, if any. Prescriptions may be
provided for revisiting all pillars every five years for purpose of maintenance and appropriate
action be taken depending on condition of boundary pillarrs. Staff in charge of beat will verify
physically the boundary pillars and shall give a certificate annually to the DFO with copy to
the CCF, Working Plan confirming that no fresh encroachments have taken place. Vulnerable
areas will be verified by the Range Officers.

The detail copy of the PF/ RF Notification, if any, may be compiled and a copy of each shall
be kept with the DFO/ Working Plan Officer and CCF, Working Plan for reference.

State Forest Department shall initiate the progress for the preservation of old available maps.

Specific Conditions:

The prescriptions under the proposed working circles are approved with observations stated above
and with specific condition that:

1.

Sporadic, wind fallen/ uprooted trees, if any, shall aso be allowed to be harvested in addition
to the approved working scheme prescriptions for the year 2021-22 after its special approval
of the list of enumerated trees by the CF (T)/ RCCF (T) forwarding a copy to Integrated
Regional Office, Bhubaneswar. In case of large scale wind fallen, damaged and epidemic
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outbreak, special permission for tree felling may be obtained from the Regional Office of
MoEF& CC, Bhubaneswar. The volume extracted out of wind fallen/ uprooted trees shall be
deducted out of the total volume of yield as calculated and permission for felling is allowed
for balance volume only.

A mid-tern evaluation of the implementation of working plan prescriptions and its impact on
the forests may be done after the end of initial five years for which reasonable number of
benchmark/ sample plots may be maintained.

After recording the GPS and checking the records of each planting site DFO to certify that
plantation is not taken up in the existing old plantation sites, without the prescribed action
required prior to replanting.

Plantation details along with current status (conditions of plantation and survival) may also be
included along with GPS surveyed boundary locations shown on a map, so that chances of
mismagement, confusion, encroachment and problem of identification of the site are reduced.
The Department should prepare a programme for DGPS survey of forest boundaries and
prepare geo-referenced maps with important administrative and management details, if not
done earlier.

Prescriptions must be provided for demarcation of un-demarcated balance forest area. The
area details of un-demarcated forest area, number of pillars and funds required to demarcate it
and year wise plan for demarcation so as to complete it at the earlist should be provided.

No forest bearing naturally grown trees shall be clear felled for any purpose what so ever.

The prescriptions are to enable necessary co-existance of development with nature, and to
ensure implementation strictly adhering to the provisions of Indian Forest Act, 1927, Wildlife
(Protection) Act, 1972, Forest Conservation Act, 1980, Panchayats (Extension to the
Scheduled Areas) Act, 1996 (PESA), Biological Diversity Act, 2002 and Scheduled Tribes
and other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006.

I mplementation of People Biodiversity Register (PBR) forulation as well as Access of Benefit
sharing Regulation has to be implemented and monitored.

Listed wetland, defined under the Wetland (Conservation & Management) Rules, 2017
situated in and outside forest to be restored and sustainable managed. Annual target along
with riparian restoration will be done gtrictly in accordance under the provision of aforesaid
Rules.

Raising of genetically improved seedlings clonal propagation needs emphasis for timber
productivity enhancement for future. Accordingly year-wise raising of clonal seedlings will be
fixed in proportion in the Division.

No permanent structure for Eco-Tourism purpose should be allowed. Ecotourism should be
focused with identification of sites, traditions, community practice and future management
involving local communities. Benifit accrued from eco-tourism to be plowed back to local
communities. Number of visitors shall be fixed as per the carrying capacity study. Safety audit
to be carried out in al the eco-tourism sites.

Central Govt. reserves the right to review, modify or withdraw this approval at any time, if

any, of the conditions of approval are not implemented or relevant modifications in the Working
Plan., if any, is required so as to keep it in conformity with the orders, circulars and guidelines
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issued by the Central Govt. under Forest (Conservation) Act, 1980 or any other statute and National

Forest Policy.
Y ours faithfully,
(Padma Mahanti)
Dy. Inspector General of Forests (C)
Copy to:
1. The Addl. Director General of Forest (FC), Ministry of Environment, Forest & Climate Change,

Indira Paryavaran Bhawan, Agni Wing, Aliganj, Jorbagh Road, New Delhi- 110 003 for kind
information.

The Principal Chief Conservator of Forests, Forest Department, Govt. of Odisha, Aranya
Bhavan, Chandrasekharpur, Bhubaneswar for kind information and necessary action.

The Addl. PCCF (P&SM), Forest Department, Govt. of Odisha, Aranya Bhavan,
Chandrasekharpur, Bhubaneswar for kind information and necessary action.

The Managing Director, Odisha Forest Development Corporation Limited, Bhubaneswar for
kind information.

Guard File.

Dy. Inspector General of Forests (Central)
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY FELLED TREES AND BURIED THEM IN GROUND

\
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY FELLED TREES
P $ I M ; 1 AT 27 A

)

- ¥
Latitude: 21°137°
lLongitude: 86°624"

iElevation; 788.0+44.4 m-

5 SUGGESTS TE PRIVATE

QI - “k B

THAT THE BELOW ATTACHED HOTOGRAPI;I_S.DATE 25/07/202
RESPONDENT HAS ILLEGALLY FELLED TREES
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THAT THE BELOW ATTACHED PHOTOGRAPHS DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLEGALLY FELLED TREES AND BURIED THEM IN GROUND

i'i':gﬂ'tudci:| 21°14

ngitude: 86°6'36" /
[Elevation: 383.11¢74.0 m
Accuracy: 6.7 m

Time: 25-07-2025 02:28 PM~
‘Note: patchikot DPF CE
korabandhi

THAT THE BELOW ATTACHED PHOTOGRAPH DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLGEALLY FELLED TREES FROM THE SITE IN QUESTION AND EXCAVATED A POND
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THAT THE BELOW ATTACHED PHOTOGRAPH DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLGEALLY FELLED TREES FROM THE SITE IN QUESTION AND EXCAVATED A POND

Latitude: 21°1'45"
[Longitude: 86°6'41"
lElevaﬁbn : 382.61£52,0 m“
{Accuracy: 12.6 m ’
(Time: 25-07-2025 02:32 P
te: patchikot DPF
Lk‘brabandhr g L

THAT THE BELOW ATTACHED PHOTOGRAPH DATED 25/07/2025 SUGGESTS THE PRIVATE
RESPONDENT HAS ILLGEALLY FELLED TREES FROM THE SITE IN QUESTION AND EXCAVATED A POND
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THAT THE BELOW ATTACHED GOOGLE EARTH IMAGES SUGGESTS THE AREA IN QUESTION IS FULL OF
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

Original Application No. of 2025
BHAGABAT SWAIN & OTHERS ... Applicant
VERSUS
State of Odisha.................... Respondents

KNOW ALL to whom the present shall come that Bhagabat Swain S/o0 Krushna Chandra Swain
aged about 50 years, Chandrakant Pati S/0 Krushna Chandra Pati aged about 26years, Sukarna
Chandra Rout S/o Sunil Chandra Rout aged about 54 Years, Rajendra Kumar Routray S/o
Natabar Routray aged about 66 years, all are residents of At- Korabandi, Po-gRagadi, via-
Jajpur Road, PS- Korai, Dist- Jajpur The above named APPLICANTS do hereby appoint (herein
after called the advocate/s) to be my/our Advocate in the above noted case authorized him :-Sankar
Prasad Pani, Ashutosh Padhy, Advocates, Address-Plot—2132/4814, Nageswartangi,
Bhubaneswar, 751002, ENROLMENT NO 0-785/2007, Email-sankarprasadpani@gmail.com
To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment
of fees separately for each Court by me/ us. To sign, file verify and present pleadings, appeals cross
objections or petitions for execution review, revision, withdrawal, compromise or other petitions or
affidavits or other documents as may be deemed necessary or proper for the prosecution of the said
case in all its stages.To file and take back documents to admit and/or deny the documents of opposite
party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case. And I/We the undersigned do hereby agree
to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our own acts,
as if done by me/us to all intents and purposes.

And I/We undertake that I / we or my /our duly authorized agent would appear in the Court on all
hearings and will inform the Advocates for appearance when the case is called.

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate,
which he shall receive and retain himself.

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court. I/We hereby agree that once the fee is paid. I /we will not be entitled for the refund of
the same in any case whatsoever. If the case lasts for more than three years, the advocate shall be
entitled for additional fee equivalent to half of the agreed fee for every addition three years or part
thereof.

IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which
have been understood by me/us on this /L((( day of Se@‘{%‘cm&_@%\

Accepted subject to the terms of fees. .
g lEG/\/\ Y %'\ S\\V\?ZJ QA W sli\%:‘\,l\f

Advocate Client Client

. g 24 2108 @@aass}j’%

¥ Clardhetarin ot 7 Chotue bwm o lest.
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AUTHORISATION

WE Chandrakant Pati S/o0 Krushna Chandra Pati aged about 26years,
Sukarna Chandra Rout S/o0 Sunil Chandra Rout aged about 54 Years,
Rajendra Kumar Routray S/o Natabar Routray aged about 66 years, Golkak
Kumar Kar, S/o Abhimanyu Kar aged about 42 years all are residents of At-
Korabandi, Po-Ragadi, via- Jajpur Road, PS- Korai, Dist- Jajpur authorize
the applicant No 1 Bhagabat Swain S/o Krushna Chandra Swain aged about 50
years, to swear the affidavit on behalf of us for filing the Original application

before Honble NGT Kolkata.

Date- ™4 /@0} / QoL

n g7 & 516 7,(“( Cal SIGNATURE

x c\“\ NNC N (O ‘\M)

7CW/¢%/«4,-
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